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ﬁ%e%ent s Han'blb Mr,Justice A«K,Chatterjes, Vide-ﬁhairman

Hen'ble Or,B8.C.Sarma, Rdministrative Member

.}/’

TAPAN KR, CHAKRABORTY
TS |
UNION OF INDIA & ORS,

Haard Mr%R.K.31nha, counsel for the applicant and Nr ‘Ce

Samaddar, counsel Far the respandents, . Hearing both the parties and

6n perusal of the applicgztien along uitb all annexures ye consider

this matter fit fer adjudicatien, The application is therefora admittedy

Reply fllad and cepy served on the other side, Mr.Samaddqr , counsel

For the respandents submits that ne further reply is necessary.

Leaua is granted te the applicant te fils tsgalnder if any
24 Plain copy of the srder be handed sver to hnuadax the counsol
Fnr both the parties,
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VICE-CHAIRWAN .



